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L, o ahether to be referred to the Reporter§_0§,not?

JUDGNENT ORHL

(of the Bench delivered by Hon'ble Mr, Jistice
S.K. Dhaon, Vvice Cbalrman)

 The two appllcants, namely, S/Shll hukan Singh
and Ranj it Singb came before this Tribunal with the
prlnc*p&l prayer that the respondents be dlrected to
reqularise their services against Group 'D* posts,

2, A reply has been filed on beha’f of the Tespondents

©in Whluh 1t is averred that the serv1ces of Shri Hukam a;ngh

hawébeen regulallsed T 1t is further averred that since there

is no vacancy in Group 'Df post, the respondents are unable to
the services of

regularise[phri Ranjit singh, ‘Be.th;t as it may, if and




- 2 - &
v’Qhén any vacahcy arises in Group 'D' Post, the ‘respondents
shall consider the case of Shri Ranjit Singh in accordance
with law, Till his services .are- not regularised, he should
‘ be‘paid.";the minimum wag'eSA as is being paid tq group !D!

employeesy 7 .
. The opplication is disposed of finally without

any order as to costs, . .
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